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1. OA NO.175/1909

E.J.Joseph S/o Shri Varghese Joseph, aged about 55

- years, R/o Behind 01d Hospital, Dungarpur, at

- present employed on the post of PA in the office of
' Head Office, Dungarpur. B ‘ -

2. OA NO. 176/1999 = b
i& . Mohan Lal S/o Shri Kevalji, aged about 36 years,
- R/o Near City Dispensary, Patela, Dungarpur, at

present employed on the post of Lccountant, in tne
office of Head Rost Office, Dfngarpur.
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3. OA NO. 178/1999 : |

Lalu Ram Katara S/o Shiri Th%wraji, aged about 54
years, R/o Vill., ' and PPi Mathugamda, Dist.
Dungarpur, at present employed on the post of PA in
the office of Head Post Office, Dungarpur.

S : L : ... Applicants.
Mr.J.K.Kaushik ‘ o For the Applicants.
: VERSUS "

l. Union of India through Secretary to Government of
India, Ministry of Communication, Department of
Post, Dak Bhawan, New Delhi.

2. Superlntendent of Post Offlces, Dungarpur Divisiony
Dungarpur- 314 001.

...Reépondents.
(In all OAs)
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.HONOURABLE MR. GOPAL SINGH ADMINISTRATIVE MEMBER

ORDER -

(PER HON'BLE MR.A.K.MISRA)

“In . all;r'these O.As,- the  app1icants have

Challenged>_Atbeh;_tfansfer ordef'iAdated 28.6.1999,




/mnex.A-1, Their grievarnce as against the transfer
and the relief ciaimed 5§ the applicants in each tase,
is similar, therefore, all these cases are gisposed’of

by this common order.

2. We have 'héqrd the learned counsels for the

parties and gone through the case file.
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3. All the app]icénts -were transferred from
Dungarpur to Banswara, vide impugﬁed order;ﬁﬂated
28 5.1999, Annex,A;l. The contention of the
applicants are thai'transfer is a mid-term transfer,
punitive in nature and has been made without
considering the individual problems of the applicants.
In the O.A; No. 175/1999,\the applicant has stateé
that his wife is a serving lady and hé’himséff is a
heart patient, therefore, the transfer order deserves

to be gquashed on these grounds alone.

4. On the other hand, respondénts have contended
that there is no allegation of mala fide against any
of the respondents nor thére are allegations of
colourable exercise of power, thefefore, thé transfer
order cannot-be disturbed. The transfers havi;been
made in ' exigencies of service on administra?%ye‘
grounds. The applibants have éompletéd their tenure ét
old station. A1l of them have been transferred within
the area of administrative control of respondent No.
2. Thereforé, the O.As deserve to be dismissed.

5. ‘We haﬁe_conﬁidered the facts of each individual

-, 0.A. .and. also the argumehts advanced by both the

learned courisels. There are no allegations of mala
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transfer order is shown- to be in exercise  of

" aodoucedde power, thereforé; in our opinion, the

transfer order cannot be interfered with. Looking to

the administratiye:ftfﬂexigehoies, -indiaidpai_

incohvehienoes;;‘or .:problems, cannor be treated
“importanrf' . Transfer-’ @s .ah< essential event of
. GoVernment serviee. Appllcant Laiu Ram has heeﬁ

worklng at Dungarpur since June 1993. Appllcant Mohan
Lal has .beeuw-worhrnq at Dungarpur4 since 1995 and,‘
appllcant E. JaJoseph has ‘been. worklng at Dungarpur
s1nce'1988. - W1th the exceptlon of appllcant, Mohan
'Lal, other appllcants remalned posted at Dunaarpur for
Tore than four years whereas Mohan Lal has been posted
_at_ Dohgarpur for,'almost four years. Thhs, their
'transfer:~canhor'be said\to be premature. It is a
-sertied ‘law fhat—;transfer_:orders made in the
‘exigencies ofh administratioh- are not liable .ro be

interfered with unless 'gross misuse of power and

instances of mala fide have been brotght on record. In

the ihstant_ cases) these two important points are

missing. =~ Transfer orders made in admgnistrative

'exigenoy-are not- required to be interfered with in

- judicial’ review. ;The_Original'Applicati@nshlin_our»'

opinion, deserve to be dismissed:

6}' The Orlglnal App11cat10ns are hereby dlsmlssed

w1th no orders as to cost
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